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Shri D atar: H u s question has been  
co n s id e re d  so  fa r  as the A ndam an and 
N icob a r  Islands are con cern ed . In  
th ose islands a certa in  schem e is h a- 
in g  p u t in to  opera tion , and accord in g  
to  it, so m an y  fa m ilies  h a v e  been  
settled  there  already.

S h ri K m nath• O n a p o in t o f  order. 
T he hon. M in ister  e ith er m isheard  or  
m isun derstood  m y  question . T h e  ans
w e r  that h e  has g iven  relates to th e  
n u m b e r 'o f  persons w h o  h a v e  been  
settled  in the A ndam an s fr o m  variou s 
States o f  India. W hat I w an ted  to 
k n o w  w as the n u m b er  o f  persons from  
E ast P akistan  that h a v e  been  settled  
in  the A ndam ans, W est B en gal and in 
o th er  States o f  the In d ian  U nion  sepa
rately .

Shri D atar: I am  n ot aw are o f  the
figures regardin g  the n u m b er  o f  p eo 
p le  w h o  h a ve  com e  in to  W est B engal 
fro m  East Pakistan. B ut the figures 
I  gave  re late  to  the re fu g ees fro m  East 
P akistan  w h o  h a ve  been  settled  in  the 
A nd am an Islands.

Corruption Cases In K erala

*44. S h ri C . R . Iy y u n n i: W ill the
M in ister o f  Home A ffa irs b e  p leased  
t o  state:

(a )  the n u m b er o f  cases o f  co rru p 
t ion  en q u ired  into, ev id en ce  co lle cted  
a n d  ch a rg ed  as a resu lt o f  th e  a p 
p oin tm en t o f  a S p ecia l O fficer from  
B om b a y  s id e  in  th e  K era la  S tate fo r  
this p u rp ose ; and

(b )  the n u m b er o f  cases that en d ed  
in  con v iction ?

The M inister In the M inistry of 
Hom e A ffairs (Shri D atar): (a ) 24
cases h a ve  so  fa r  been  reg istered  and  
ou t o f  these in  8 cases p roceed in gs 
h a ve  been  instituted  in  courts.

(b )  One. a

Shri C . R . Iyyunni: M ay I k n ow  the 
reason  fo r  br in g in g  in  su ch  b ig  
officers fro m  B om bay?

Shri D atar: H e w as an officer  from  
D elh i; n o t  fro m  B om bay.

Shri A . M . TIo t m i :  Is he still onnti-
auing in service?

Shri D a ta r :'Y e s; he is still there'•o- 
far as I am  aware.

Bom b Explosion in D elhi

*45. D r. Satyaw adl: W ill the M inis
ter o f  Home A ffairs be pleased to  
state:

(a )  the n u m ber o f  persons arrested. 
in  con n ection  w ith  the Junta M a sjid  
b om b  in cid en t;

(b )  the stage  at w h ich  th e  en q u iry  
is at present;

( c )  th e  ex p en d itu re  in cu rred  so  fa r  
u p on  this en q u iry ; and

(d )  the ex p en d itu re  in cu rred  so  fa r  
upon  the secu rity  arrangem ents in  
Jum a M asjid  area?

The M inister in the M inistry o f  
Home Affairs (Shri D atar): (a) Seven.

(b )  T h e  enqu iries are  still con tin u 
ing.

( c )  N o  ex p en d itu re  has been  in cu r 
red  e x c lu s iv e ly  on  th is in q u iry  s in ce  
n o  add itiona l staff has been  en ga ged  
fo r  this purpose.

(d )  W h ile  n o  ad d ition a l e x p en d itu re  
has been  in cu rred  o n  the staff, th e  
ex p en d itu re  on  the lighting  a rran ge
m ents m ad e  in  that area  s in ce  S ep tem 
b er  1, 1956 is n ot ex p ected  to  e x ce e d  
Rs. 13,000.

*To WOWrfV : 4  XPT SRkTT f
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Shri RaiThm Ram an: M ay I know
w h eth er, in  v ie w  o f  th e  successive 
bom b  ex p los ion s  in  that area, the 
G ov ern m en t h a v e  taken an y  steps 
w ith  regard  to the D e lh i police 
arrangem ents to  en su re  that such 
incidents d o  n ot  re cu r?

Shri D a ta /: The Governm ent have 
taken all the necessary safeguards to
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see to  i t  that they  d o  n ot  recu r. I m ay 
p o in t  ou t to  th e  hon . M em b er that 
ex cep t  in  tw o  cases th e  exp los ion s 
w e r e  o n ly  a t  cra ckers.

Shrl Rariha Ram an: M ay I k n ow
--whether, in v ie w  o f  the security  
arrangem ents in  that area, sh op 
k eep ers  and  residents o f  that area 
find that their business an d  their 
routine w o r k  a re  h a m p ered  becau se 
o f  the  la rg e  nu m ber o f  p o lice  con 
stables there, an d  w h eth er th e  G o v 
ernm ent w il l  take that in to  con sid era 
tion  an d  do som eth ing  to  re liev e  the 
con d ition ?

Shrl D atar: G overn m en t have to
m ak e secu rity  arrangem ents and  G o v 
ernm ent w o u ld  see to  it  that as fa r  as 
possib le  th ose  w h o  ca rry  on  ord in ary  
avocations are  not affected.

Shrl Joachim A lv a : M ay I k n ow
w h eth er  th e  G ov ern m en t are  aw are 
that it takes n ea rly  six  m onths fo r  
the p o lice  o f  a particu lar area  to 
grapp le  w ith  th e  m a jo r  crim e, to  study 
the loca l characters and  to roun d  
them  up  and  punish  them  and brin g  
them  to  book , w h eth er the G ov ern 
m ent h a ve  d ra w n  up  a su itab le p ro 
gram m e and w h eth er  p eop le  from  
B om b ay  or  M adras h ave been  d ra ft 
ed ?

The Prime M inister and M inister of 
External Affairs and Defence (Shrl 
Jawaharlal N ehru): Som etim es even
a fter  36 m onths th ey  fa il to  grapple 
w ith  it.

w hr : mr ir w fe  wtpt 
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Shrl Da tar: T h e G ov ern m en t are
try in g  th e ir  best to  exp ed ite  the 
investigations, b u t som etim es there  
are  delays.

State B an t of India

*33. Shrl B . K . Das (on behalf o f 
Shri S. C. Sam anta): W ill the M inis
ter o f  Finance b e  p leased  to  la y  a 
statem ent on  the T ab le  sh ow in g  the 
nam as o f  the p laces w h ere  bran ch es 
o f  the S tate B ank o f  India h a v e  been  
opened  since J u ly  1956?

The M inister for Revenue and 
Defence Expenditure (Shri A . C . 
G uha): A  statem ent sh ow in g  the-
nam es o f  the p laces w h ere  bran ch es 
o f  the S tate B an k  o f  Ind ia  h a ve  been  
op ened  from  the 1st Ju ly , 1956 to  the 
28th F ebruary , 1957 is la id  on  the 
T ab le  o f  the H ouse. [S ee  A p p en d ix  I,, 
an n exu re  N o. 8.]

Shri B . . K . D as: I find that w h ile
th ere  h ave been  as m an y as 12 
bran ch es op en ed  in  B om b ay  and  e ig h t 
branches in M adras, there  are  v e ry  
few  branches in oth er States. M ay 
I k n ow  the reason fo r  this?

Shri A . C. G u ha: T h e  m ain  reason, 
is, the d ifficu lty  in  g ettin g  p rop er  
accom m od ation  fo r  op en in g  branches. 
T he S tate B an k  has been  con d u ctin g  
som e d iscussions w ith  the d ifferen t 
State G overn m en ts so that th ey  m a y  
help  in  fin din g th e  a ccom m od ation  
w h ere  strong room s necessary  fo r  a 
bank, can  also b e  put up.

Shri B . K . D as: Is there  a n y  target 
fo r  1956-57 an d  m a y  I  k n o w  w h eth er 
that target has been  fu lfilled?

Shri A . C. Guha: A s yet, I can  say 
that 183 bran ch es h a ve  been  a p p rov 
ed  b y  the R eserve  B ank an d  th e  C en 
tra l G overn m en t out o f  w h ich  38 h ave 
been  op en ed  so far, in  add ition  to  
36 branches from  the o ld  list. T h e  
rem aining, I think, w ill  b e  opened  
as q u ick ly  as possib le. I can on ly  
g ive  this assurance that the opening 
o f  branches in recen t tim es has been  
som ew h at m ore  qu ick  than before . 
N ow , seven  branches, I  think, a re  
be in g  op en ed  ev ery  m onth.

Shri B . K . Das: M ay I k n ow  w h eth er 
the branches w h ich  are  contem plated  
to  b e  opened  w ill  b e  opened  as soon 
as the p rob lem  o f  accom m odation  is. 
so lv ed ?




